
State vs. Unknown
e-FIR No. 025198/20

PS Jafrabad
U/s  379 IPC

12.10.2020
This is an application to release vehicle no. DL-13SH-2484 on superdari

moved on behalf of applicant Shashi Kant s/o Sh. Nathu Singh. 
Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It is stated by the applicant that he is registered/rightful owner/AR of the
abovesaid property.  

Learned APP for  State has submitted that  he has no objection if  the
vehicle is released to the registered owner in terms of judgment of Hon’ble High Court
of Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA
No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA
No.  16055/2013 case titled as ‘Manjeet  Singh Vs.  State’  has laid  down detailed
guidelines for disposal of the case properties. In respect of release of vehicle, Hon’ble
Court has laid down following guidelines:

“Vehicles involved in an offence may be released to the rightful  owner after
preparing detailed panchnama, taking photographs of the vehicle, valuation report and
a security bond. The photographs of the vehicle should be attested and countersigned
by the complainant, accused as well as by the person to whom the custody is handed
over.  The  production  of  the  vehicle  should  be  insisted  upon  during  the  trial.  The
panchnama  and  photographs  alongwith  he  valuation  report  should  suffice  for  the
purpose of evidence. Return of vehicle and permission for sale thereof should be the
general norm rather than the exception”. 

In the facts and circumstances of the case, vehicle bearing No.   DL-13SH-2484
is directed to be released to registered/rightful owner after verification by IO, if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and
same would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all
angles including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered
owner, accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is
released to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and
this order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of
above  mentioned  property  of  the  amount  to  the  satisfaction  of  IO/SHO  concern.
SHO/IO shall be at liberty to file objection, if any qua release of abovesaid property on
superdari within 24 hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court               
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JAIN
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signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:39:45 -0400



FIR No. 00285/20
PS Jafrabad

U/s  392/394/411/34
12.10.2020

This is an application to release mobile phone make VIVO Y (91) on superdari
moved on behalf of applicant Naeem Javed s/o Sh. Naseem. 

Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It  is  stated  by  the  applicant  that  he  is  registered/rightful  owner/AR of  the
abovesaid property.  

Learned APP for State has submitted that he has no objection if the mobile is
released to the registered owner in terms of judgment of Hon’ble High Court of Delhi in case
titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA No.
16055/2013 case titled as ‘Manjeet Singh Vs. State’ has laid down detailed guidelines for
disposal of the case properties. In respect of release of mobile, Hon’ble Court has laid down
following guidelines:

“Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama, taking photographs of the vehicle, valuation report and a security bond.
The photographs of the vehicle should be attested and countersigned by the complainant,
accused as well as by the person to whom the custody is handed over. The production of the
vehicle should be insisted upon during the trial. The panchnama and photographs alongwith
he  valuation  report  should  suffice  for  the  purpose  of  evidence.  Return  of  vehicle  and
permission for sale thereof should be the general norm rather than the exception”. 

In the facts and circumstances of  the case,  mobile phone make VIVO Y (91)   is
directed  to  be  released  to  registered/rightful  owner  after  verification  by  IO,  if
impounded in the present case and is not required for further investigation   on the
following conditions:-
(1) That the proper panchnama of the above said case property be prepared and same
would be read in evidence. 
(2) That  the  IO  shall  take  the  photographs  of  the  abovesaid  case  property  from  all
angles. 
(3) The  photographs and the panchnama be countersigned by  the registered owner,
accused and IO. 
(4) The photographs and panchnama be read in evidence and above mobile is released
to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and this
order would not amount to any kind of restriction in his right to dispose it off.  

Applicant  shall  provide  the superdarinama/  surety  bond  at  the  time of  release  of
above mentioned property of the amount to the satisfaction of IO/SHO concern. SHO/IO shall
be at liberty to file objection, if any qua release of abovesaid property on superdari within 24
hours of passing this order. Application is disposed of. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                            
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FIR No. 042438/19
PS Jagatpuri
U/s  379 IPC

12.10.2020
This  is  an  application  to  release  vehicle  no.  DL-3SDZ-8200  make

Splendor+ on superdari moved on behalf of applicant Gulmohammad s/o Babu
Khan. 
Present : Ld. APP for the State. 

Counsel of applicant (through Webex). 

It is stated by the applicant that he is registered/rightful owner/AR of the
abovesaid property.  

Learned APP for  State has submitted that  he has no objection if  the
vehicle is released to the registered owner in terms of judgment of Hon’ble High Court
of Delhi in case titled “Manjeet Singh Vs State” in CRL MC No. 4485/2013 and CRL MA
No. 16055/2013. ‘

Hon’ble High Court of Delhi in CRL MC No. 4485/2013 and CRL MA
No.  16055/2013 case titled as ‘Manjeet  Singh Vs.  State’  has laid  down detailed
guidelines for disposal of the case properties. In respect of release of vehicle, Hon’ble
Court has laid down following guidelines:

“Vehicles involved in an offence may be released to the rightful  owner after
preparing detailed panchnama, taking photographs of the vehicle, valuation report and
a security bond. The photographs of the vehicle should be attested and countersigned
by the complainant, accused as well as by the person to whom the custody is handed
over.  The  production  of  the  vehicle  should  be  insisted  upon  during  the  trial.  The
panchnama  and  photographs  alongwith  he  valuation  report  should  suffice  for  the
purpose of evidence. Return of vehicle and permission for sale thereof should be the
general norm rather than the exception”. 

In the facts and circumstances of  the case,  vehicle bearing No.    DL-3SDZ-
8200 make Splendor+   is directed to be released to registered/rightful owner after
verification  by  IO,  if  impounded  in  the  present  case  and  is  not  required  for
further investigation   on the following conditions:-
(1) That the proper panchnama of the above said case property be prepared and
same would be read in evidence. 
(2) That the IO shall take the photographs of the abovesaid case property from all
angles including its chasis and engine number. 
(3) The  photographs  and  the  panchnama  be  countersigned  by  the  registered
owner, accused and IO. 
(4) The photographs and panchnama be read in evidence and above vehicle is
released to registered owner absolutely. 
(5) The registered owner of the said case property is at liberty to dispose it off and
this order would not amount to any kind of restriction in his right to dispose it off.  

Applicant shall provide the superdarinama/ surety bond at the time of release of
above  mentioned  property  of  the  amount  to  the  satisfaction  of  IO/SHO  concern.
SHO/IO shall be at liberty to file objection, if any qua release of abovesaid property on
superdari within 24 hours of passing this order. Application is disposed off. 

Copy of the order be given dasti to the applicant.

        (Anubhav Jain)
          MM-05/Shahdra/KKD Court                
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State vs. Abid @ Sonu
FIR No. 414/20

PS. Jafrabad
U/s 25/54/59 Arms Act

12.10.2020
Present order shall  dispose off  the bail  application of  accused

Abid @ Sonu s/o Asif. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It is argued by counsel for accused that accused is in custody

since 25.09.2020. It is further stated that accused has falsely implicated in

this  case.  It  is  further  stated  that  nothing  has  been  recovered  from  the

possession of accused.  It is further stated that accused is not required for

custodial interrogation and that accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested

in the present case while patrolling duty and one contrymade pistol and one

live cartridge were recovered from the possession of accused. It is further

stated  that  accused  has  involvement  in  11  other  cases  and  a  habitual

offender. 

Heard  the  arguments  through  VC  and  perused  the  record

received through E-mail. 

Considering the fact that accused is in JC since 25.09.2020 and

recovery has already been effected.  Further, in view of the ongoing Covid

pandemic conclusion of trial may take some time. In view of the same, no

fruitful purpose will be achieved by keeping the accused in custody. In view

of the same, accused Abid @ Sonu s/o Asif be released on bail, subject to

furnishing of bail bond and one surety for a sum of Rs. 20,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 

ANUBHAV
JAIN
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State vs. Anubhav Bhardwaj & ors. 
FIR No. 141/20

PS. Jagatpuri
U/s 308/34 IPC

12.10.2020

Present: Ld. APP for the State.

Counsel for complainant alongwith complainant. 

Counsel for applicant / accused alongwith accused Anubhav 

Bhardwaj and Agam Bhardwaj. 

IO is present. 

An  application  seeking  surrender  cum bail  of  the  accused

namely Agam and Anubhav has been moved. 

IO  has  identified  the  accused  persons  and  seeks  time  to

interrogate the accused persons. 

I have perused the file. 

IO  is  at  liberty  to  interrogate  the  accused  persons  for  30

minutes and arrest accused persons if necessary. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 
ANUBHAV
JAIN
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State vs. Anubhav Bhardwaj & ors. 
FIR No. 141/20

PS. Jagatpuri
U/s 308/34 IPC

After 30 minutes. 
12.10.2020

Present: Ld. APP for the State.

Counsel for complainant alongwith complainant. 

Counsel for applicant / accused alongwith accused Anubhav 

Bhardwaj and Agam Bhardwaj. 

IO is present. 

Both accused perduced after arrest.  It is stated by the IO that both

the accused persons have disclosed their involvement in the abovesaid offence.

IO  has  further  filed  an  application  seeking  3  days  PC  remands  of  both  the

accused persons.  It is stated by the IO that it is necessary for recovery of the

weapon used in commission of offence as well as the items alleged to be taken

from the injured.  It is further stated that the PC of the accused persons is further

required for arrest of co-accused namely Vijay Kumar Bhardwaj.

It  is  stated  by the  Ld.  Counsel  for  the  accused persons that  the

allegations so levelled are false and  frivolous and that  anticipatory bail  of  co-

accused Vijay Bhardwaj is already pending before Hon'ble High Court of Delhi. It

is stated by the IO that accused persons are required to  be taken to Merrut, UP

as well as some places at Delhi. 

Considering  the  overall  circumstances,  two  days  PC  of  both  the

accused persons is granted to SI Kiran Pal.  IO shall ensure that medical of the

accused persons are conducted as per law.  The accused persons be produced

before concerned Ld. MM on 14.10.2020.

Application is disposed off accordingly.  

Copy of the order be given dasti to IO and Ld. Counsel for accused. 

(Anubhav  Jain)        
MM/SHD/KKD Courts/ Delhi/12.10.2020ANUBHAV

JAIN

Digitally signed
by ANUBHAV
JAIN
Date:
2020.10.12
22:34:44 -0400



State vs. Bobby
FIR No. 56/20
PS. Jafrabad

U/s 147/148/149/436 IPC
12.10.2020

Present: Ld. APP for the State.

Counsel for applicant (thorugh Webex). 

An  application  seeking  action  taken  report  moved  on

behalf of applicant/accused Bobby s/o Mohd. Salam.  

ATR  filed.  Copy  supplied  to  counsel  for  applicant  /

accused through whatsapp.

In  view  of  the  same,  application  is  disposed  off

accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 ANUBHAV
JAIN

Digitally signed
by ANUBHAV
JAIN
Date: 2020.10.12
22:35:10 -0400



-1-
State vs. Danish @ Khatra

FIR No. 337/20
PS. Jafrabad

U/s 109/387/427/34 IPC & 27/54/59 A Act
12.10.2020

Present order shall dispose off 3rd bail application of accused Danish @ Khatra
s/o Sh. Imran. 

Present: Counsel for Applicant (through Webex).
  Ld. APP for the state

1. It  is  stated  that  accused  is  in  JC  since  20.08.2020  and  was  falsely

implicated in the present case. It is argued by Ld. Counsel for accused that two

persons  have  already  been  granted  bail  in  the  present  matter.  It  is  further

argued that  delay of 30 hours for loding the FIR in the present matter. It is

further argued that accused has previously involved in only 3 other matters and

that he has discharged on all other matters.  It is further argued that no where in

the entire FIR, allegation of extortion have been mentioned. It is further stated

that accused is no more required for custodial interrogation and that accused

may be released on bail.  It  is  argued by Ld.  Counsel  for  accused that  the

previous bail application of accused was dismissed on 07.09.2020 and that he

is not required for further custodial interrogation. 

2. In reply thereof, it  is stated by IO that allegations against the accused

person is serious in nature, as accused along with other person came in the gali

of complainant and abuses and throw stones in some houses and some boys

had pistol in their hand. It is further stated that weapon was recovered from the

possession of accused. It is further stated that investigation of the case is still

pending as co-accused is yet to be arrested. It is further stated that accused is

a habitual offender and has involvement in 15 other similar cases. It  is

further stated by the IO that 109/387 IPC is already added in the present case.

It is further stated that 1st bail application of accused wad already dismissed by

this court on 26.08.2020 and 2nd bail application was dismissed on 07.09.2020.



 -2-

3. Heard the arguments through VC and perused the record. 

4. It is pertinent to state in here that IO produced a video wherein accused/

applicant can be seen hitting at gate alongwith other co-accused and weaving

the arms, as such prima facie, there is no deny of the fact that accused is in

possession of arms in the above-said gali alongwith other co-accused persons.

It is pertinent to stated in here that as per the IO the said section were added

only after recording of statement of complainant who specifically informed that

the accused persons were asking for money. Further, investigation of the case

is  still  pending.  Further,  there  is  possibility  that  in  case  accused  person,

released on bail, he may temper with the evidence or again commit the similar

crime. Furthermore, co-accused are yet to be arrested. 

5. In view of the above discussed facts and circumstances, no ground for

bail is made out. In view of same, bail application if accused Danish @ Khatra

s/o Sh. Imran stands dismissed.

Application disposed off accordingly.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

   12.10.2020
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:35:26 -
0400



State vs. Furkarn
FIR No. 56/20
PS. Jafrabad

U/s 147/148/149/436 IPC
12.10.2020

Present: Ld. APP for the State.

Counsel for applicant (thorugh Webex). 

An  application  seeking  action  taken  report  moved  on

behalf of applicant/accused Furkan s/o Mohd. Salam.  

ATR  filed.  Copy  supplied  to  counsel  for  applicant  /

accused through whatsapp. 

In  view  of  the  same,  application  is  disposed  off

accordingly.  

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:35:42 -
0400



State vs. Mohd. Kamil
FIR No. 272/20

PS. Jafrabad
U/s 379/411 IPC

12.10.2020
Present: Ld. APP for the State. 

Sh. Pravesh Kumar, Ld. Counsel for accused. 

An application has been moved on behalf  of  accused

Mohd. Kamil s/o Mohd. Kadir for release on personal bond. 

Reply filed by the IO.  In the reply thereof, it is stated by

the IO that accused is a habitual offender and has involvement in

about 30 other offences. 

It is stated by Ld. Counsel for accused / applicant that

accused have involvement in only 4 other cases and that accused

was acquitted/ discharged in other cases. 

Considering the fact that accused is a habitual offender

and has previous involvement, this court is not inclined to release

the accused on personal bond. In view of  the same, the present

application is dismissed.  

Be consigned to record room after due compliance. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:35:57 -
0400



State vs. Sahil s/o Arif
FIR No. 153/20

PS. Jagatpuri
U/s 454/380/411/34 IPC

12.10.2020

Present: Ld. APP for the State.

Sh. Nitin Arora, Jail Visiting Adv. (through Webex). 

An application seeking grant of bail moved on behalf of

accused Sahil s/o Arif.  

Hear and perused.  

Perusal of the record reveals the on 03.09.2020 bail has

already been granted to accused Sahil s/o Arif.  

In  view  of  the  same,  application  is  disposed  off

accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 

ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:38:26 -0400



State vs. Saurab Anand
DD No. 41B

PS. Jagatpuri
U/s 379/411 IPC

12.10.2020

Present: Ld. APP for the state.

Accused/applicant Saurab Anand in person.

Accused/applicant has moved this application for release

of his personal search articles.

Heard. Report of IO perused. 

IO reported that he has no objection if personal search

articles be released to the accused/rightful owner. Keeping in view

the facts of the case, IO is directed to release the personal search

articles of the accused as per his personal search memo.

Copy of the order be given dasti.

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:38:44 -
0400



State vs.Shimul Mandal
FIR No. 0017/20

PS. Jagatpuri
U/s 380/411 IPC

12.10.2020
Present order shall dispose off the bail application of accused   Shimul

Mandal s/o Sh. Amar Nath Mandal. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It  is argued by counsel for accused that accused is in custody since

24.07.2020. It is further stated that accused has falsely implicated in this case. It is

further stated that nothing has been recovered from the possession of accused.  It is

further  stated  that  accused  is  not  required  for  custodial  interrogation  and  that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested in the

present case and recovery has been effected from the possession of accused. It is

further stated that charge-sheet has already been filed in the present case. 

Heard  the  arguments  through  VC and  perused  the  record  received

through E-mail. 

Considering  the  fact  that  accused  is  in  JC  since  24.07.2020  and

recovery has already been effected.  Further, charge-sheet has already been filed in

the present matter. Furthermore, in view of the ongoing Covid pandemic conclusion

of trial may take some time. In view of the same, no fruitful purpose will be achieved

by keeping the accused in custody. In view of the same, accused Shimul Mandal s/o

Sh. Amar Nath Mandal be released on bail, subject to furnishing of bail bond and one

surety for a sum of Rs. 15,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:39:00 -0400



State vs.Shimul Mandal
FIR No. 0173/20

PS. Jagatpuri
U/s 25/54/59 Arms Act & 411 IPC

12.10.2020
Present order shall dispose off the bail application of accused   Shimul

Mandal s/o Sh. Amar Nath Mandal. 

Present: Ld. APP for State.

Ld. Counsel for Applicant (through Webex). 

It  is argued by counsel for accused that accused is in custody since

24.07.2020. It is further stated that accused has falsely implicated in this case. It is

further stated that nothing has been recovered from the possession of accused.  It is

further  stated  that  accused  is  not  required  for  custodial  interrogation  and  that

accused may be released on bail.

In reply thereof, it is stated by the IO that accused was arrested in the

present case while patrolling duty and one contrymade pistol, Vivo mobile phone and

scooty  has already been recovered from the possession of  accused.  It  is  further

stated that charge-sheet has already been filed in the present case. 

Heard  the  arguments  through  VC and  perused  the  record  received

through E-mail. 

Considering  the  fact  that  accused  is  in  JC  since  24.07.2020  and

recovery has already been effected.  Further, charge-sheet has already been filed in

the present matter. Furthermore, in view of the ongoing Covid pandemic conclusion

of trial may take some time. In view of the same, no fruitful purpose will be achieved

by keeping the accused in custody. In view of the same, accused Shimul Mandal s/o

Sh. Amar Nath Mandal be released on bail, subject to furnishing of bail bond and one

surety for a sum of Rs. 15,000/-. 

Application is disposed off accordingly. 

(Anubhav Jain)        
MM/SHD/KKD Courts/ Delhi

    12.10.2020 
ANUBHAV
JAIN

Digitally
signed by
ANUBHAV
JAIN
Date:
2020.10.12
22:39:16 -
0400


